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tribals in the Mizo Hills and in Nagaland
lent also the tribals in other parts of the
country are not satisfied with our
Government. | feel that the world should
not have that impression and all possible
efforts should be made to deal with the
question of the welfare of the tribals
properly so that the tribals may also feel
that all possible efforts are being made for
their advancement and the world also may
be able to realise that we are doing what we
can in this matter.

I would rather wish and request the
Government to consult the Dhebar
Commission's Report in this connection and
would advise the Government to take into
consideration seriously those
recommendations and implement them.
Those recommendations have been made not
by any Opposition party but by a Com-
mission appointed by the Government
headed by a person who is a very responsible
man of the ruling party, one who had been
President of the ruling party for some years.
I, therefore, feel that this attempt should be
made. I do feel, Sir, that the whole question
should be so dealt with that the whole of
India and the entire world may be satisfied
that the tribal people, who are poor, have
received justice at our hands and they are
under our full protection.

SHRI K. V. RAGHUNATHA REDDY
(Andhra Pradesh): Sir,

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): We are only at the notice
stage. We have spent quite a lot of time. No
further discussion, please. I hope the
Minister will convey the feelings of the
Members to the Home Minister.

The House stands adjourned till 2-30 p.m.
The House then adjourned for
lunch at twenty minutes past one of
the clock.

The House reassembled after lunch at
half-past two of the clock, THE VICE-
CHAIRMAN (SHRI M. P. BHARGAVA) in the
Chair.

THE ARMED FORCES
POWERS) AMENDMENT
1966—contd.
PROF. M. B. LAL (Uttar Pradesh):
Sir, in India we have one common citizen-
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ship. The people of Nagaland are citizens of
India and, as such, are entitled to the
Fundamental Rights guaranteed under the
Constitution. They are entitled to all
necessary facilities for their advancement.
India as a whole is poor but the people of
Nagaland are poorer even than the rest of
India. They, therefore, need special attention
of the Government of India. It is the duty of
the Central Government to promote their
welfare and advancement to the extent
possible so that they may march ahead
towards prosperity and towards equality
with the rest of their countrymen. For that a
peaceful atmosphere is necessary. Progress is
possible in an atmosphere conducive to
peace. It is, therefore, regrettable that a
section of Nagaland, popularly known as
underground Nagas, instead of promoting
peace, instead of striving for peace,
happiness and prosperity, have started a
conflict which is denying to the people of
Nagaland that peaceful atmosphere which is
so necessary for their advancement. I am sure
that in spite of their disruptive activities the
Government will not deter from taking such
steps as might be necessary for the welfare
and advancement of the people of Nagaland.
I hope these underground Nagas will also
realise that a closer association with India is
necessary for the good of the people of the
State concerned. Whatever their ideas might
be, it is not possible for any Indian
Government to endorse the idea of complete
freedom involving severance of relations.
Even if they attained complete independence,
in the modern world the people of Nagaland
will not be allowed peace. Nagaland will
then become a centre of international
intrigues situated as that region is.

It is really regrettable that the Church had
begun to take keen interest in the civic
affairs of the people of Nagaland. That
Christian Church must realise that their co-
religionists  constitute an  insignificant
minority in India and that the good of their
co-religionists does not consist in organising
the political life of India on the basis of
religious faith or religious fraternity. Their
good consists in promoting secular civic
life, secular nationalism ensuring equality to
all citizens of India irrespective of the faith
they profess. Their good consists in the
evolution of secular civic culture indepen-
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dent of religious faith and religious
considerations. I would, therefore, wish that
the way the Y. M. C. A, early in the
twentieth century, advised their co-reli-
gionists to take part in the public life of India
as Indian citizens, the Christian Church in
Nagaland, will advise the people of Naga-
land to be one with the rest of India to link
up their destinies with the rest of the country
and to work for their cultural advancement
and to seek their welfare in the welfare of the
whole country. The way the so-called
Republic Day was celebrated has naturally
caused considerable distress in the country
but what is much more deplorable is the
contradictory statements made by the
Minister of External Affairs, the Minister of]
State in the Ministry of External Affairs and
the Prime Minister in the other House on the
question of the celebrations of the so-called
Republic Day by the underground Nagas.
Due to these contradictory remarks and
observations, we, the Members of Parliament,
as well as the citizens of India do not know
what the actual condition was and what
actually happened and I feel that a very
categorical and clear statement is needed to
assure the people of India that the Govern-
ment of India and its subordinates were in no
way responsible for the celebration of the so-
called Republic Day in Nagaland. The way
Michael Scott associated himself with these
celebrations, the way he endorsed a letter
sent to our Prime Minister with regard to the
future of the negotiations have clearly
indicated that Michael Scott is not engaged in
the Peaceful Mission, the way he wished us to
believe, and 1 have no doubt that if Shri
Jayaprakash Narayan has lost the confidence
of the underground Nagas, Michael Scott no
more commands the confidence of any
section of the rest of the Indian people. Some
may say so publicly; others, for diplomatic
reasons, may not be so pronounced in their
expressions. Obviously it is not possible for
India to agree to the reference of the question
of Nagaland to the Security Council and to
allow that question to be entangled in power
politics in the Security Council.

SHRI P. N. SAPRU (Uttar Pradesh):
Nagaland is a part of India.

PROF. M. B. LAL : As is pointed out by
Dr. Sapru, Nagaland is a part of India.
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The problem of Nagaland is an internal
problem of India and if there are differences
between the Government of India and a
section of the people of India, those diffe-
rences will have to be resolved in India
itself. The idea of reference to a foreign
power as a mediator cannot be accepted. |
personally feel that there is no more any
place for the Peace Mission in this matter. Of
course, an important member of the Peace
Mission, Mr. Chaliha, is the Chief Minister
of Assam, adjoining Nagaland. He com-
mands the confidence of a great majority of
the people of Assam and, I should say, the
general respect of the entire country and he
has every right to think over the question and
to exercise his own impact on the decision of
problems  concerning Nagaland and,
therefore, when I say that the Peace Mission
has no place, I do not deny Mr. Chaliha his
right to have his say with the Government of
India and also to address the entire people of
India on the question of Nagaland if and
when necessary.

Shri Jayaprakash Narayan is a respected,
distinguished citizen of India. He has served
the nation for years. He played a prominent
role in the freedom movement of the country
and he has also every right like every other
citizen of India to exercise his own impact
on the decisions concerning India. In the
end, while it is not possible for us to say that
there should be no negotiations or no talks
between the Government of India and the
underground Nagas, we must also remember
the duly constituted Government of
Nagaland. Nothing should be done that may
give an impression to the persons loyal to the
duly constituted Government of Nagaland
that they are being ignored and that those
who are defying the authority of India are
being pampered. I, therefore, beg to submit
to the Government that at every stage of the
talks and in every decision concerning
Nagaland, the Chief Minister of the duly
constituted Nagaland Government should be
consulted and due weight should be given to
his views and his ideas regarding the solution
of the various problems with which Nagaland
is faced. Faced as we are with the attitude of
defiance of a section of the people of
Nagaland armed to the teeth, it would not be
possible for us to deny to this Government
the extension of the duration of the law
under consideration.
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SHRI P. N. SAPRU: Mr. Vice-Chairman,
I have always been in favour of a peaceful and
generous  solution of the Naga problem. [
am not, therefore, disposed to take the line
that the Peace Mission should be wound up.
But there are certain things which have got to
be made clear to those who have been doing
the work of this Peace Mission. 1 have read
some of the statements which Rev. Michael
Scott has lately been making in regard to the
Naga problem and the Peace Mission
generally. Now, I am free to recognise that
Rev. Michael Scott has a very good record to
his credit in Africa and that he is a
humanitarian and he can be regarded as a
good humanitarian worker. But 1 am afraid
that he has not been displaying that sense of
responsibility which is expected of a person
who is working on a delicate mission such as
the Peace Mission. And it has become,
therefore, incumbent on the Government to
make it clear today that there are limits
beyond which it is not possible for this
Government to go. We cannot look upon the
Naga problem as an external problem. We
have to look upon the problem of Nagaland as
an internal problem. The people of
Nagaland are bound to us by various ties.
They are first class citizens of India and we
want them to enjoy all the rights of first class
citizens. There is a legitimate government in
Nagaland which cannot be ignored. But we
do not wish to ignore the hostile Nagas also
because we wish also to appeal to their better
instincts and it is for this purpose that revered
persons like Shri Jayaprakash Narayan and

| Shri Chaliha have been working. At the same

time, the Nagas must be left under no illusion.
They must be told or they must be made to
understand that it is not possible for Rev.
Michael ~ Scott howsoever influential he
may be in certain humanitarian circles,
howsoever great his services may have been
for certain humanitarian causes, to make the
Naga issue an international issue. It is
not international issue and it will never
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be allowed to become an international issue
and he must dismiss the idea that Jndia will
entertain the proposition that it should be
made an international issue. That is
inadmissible.

Mr. Vice-Chairman, we would have liked
to have had Mr. Phizo and the : *Government
of India was prepared to j hear Mr. Phizo and
his case. But Mr. Phizo did not care to come
and it is not the Government's fault and it is
not the fault of the Peace Mission that trouble
still persists in Nagaland. But we have te
bring peace to that part so that it may become
a prosperous part of the country, so that the
people there may be able to develop their
culture and their traditions in their own way.

THE MINISTER OF EXTERNAL
AFFAIRS (SARDAR SWARAN
SINGH): Mr. Vice-Chairman, Sir, I am very
grateful to the hon. Members who have
participated in this discussion end I am
particularly happy to note that there has
been no opposition to this Bill. This is quite
in consonance with the situation as it
prevails in Nagaland. There may be
difference of opinion as to how the situation
should be handled and opinions have been
expressed on that issue from various
sections of the House which are not quite
identical. There are gentlemen like Mr.
Sapru and several others who feel that we
should continue to pursue our efforts to find
a peaceful solution of this vexed problem.
There are others, notably Shri Jagat Narain,
may be others also, who are of The opinion
that we should adopt a hard line, should give
up any hope ol a solution by peaceful means
and that we should ensure that the rigour of
our security mechanism should fall with full
vigour and we should thus find a solution of
the problem. These differences in approach
may be there but it is significant that there is
no opposition to the adoption of the Bill. 1
take it therefore that it is the unanimous
desire of this House that these powers should
be given and that the Bill should be adopted.
1 am grateful to the House for tbe
understanding that has been shown on tlus
basic question which is really the important
question and, if 1 may add the relevant
question before the House. M38RS/66—
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Normally, Mr. Vice-Chairman, it would
have been enough for me to take note of this
unanimity and I could leave it at thai but 1
have no intention to do so because I want to
acknowledge with gratitude some of the
obsen aborts and the correctness of ideas that
have been thrown up as a result of this
discussion. 1 would not make any long
speech. 1 would make \ery brief obser-
vations on some of the points that have been
raised. Ii is necessary for me to take note of
those points as this ts a matter about which
there has quite naturally been * great deal of
interest in this House, in the other House, in
the country, amongst all thinkers and it is
very helpful therefore if we take note of some
of the important points that come up either
in the House or outside, in Press comments
and the like. 1 will, Mr. Vice-Chairman, with
your permission, therefore, very briefly
mention some of the points that have been
raised here.

Sir, mention has been made of the resig-
nation of Shri Jayaprakash Narayan and
along with this the functioning of the Peace
Mission, the role of Shri Chaliha, Chief
Minister of Assam, who is a member of the
Peace Mission, the way that Rev. Michael
Scott has functioned and also the general
handling of the political situation. These are
all important matters, some of them topical,
some of them long-range. I had occasion to
clarify Government's attitude on the
resignation of Shri Jayaprakash Narayan and
I would reiterate that Government would be
happy if Shri Jayaprakash Narayan could be
persuaded to revise his decision to resign
from the Peace Mission. 1 have also
mentioned publicly that this idea of
resignation is directed against the hostile Naga
leaders because Shri Jayaprakash Narayan
thought, as a conscientious leader that he
would find it difficult to function on the
Peace Mission if the hostile Nagas did not
have confidence in his functioning. The
provocation for this arose from certain
statements that had been made by tlie hostile
Nagas criticisiag a very realistic statement
made by Shri Jayaprakash Narayan
reminding those who among the hostile
Nagas are for taking a hard line, that the
Government of India is not supine and that
it will be wrong for those who, among IThe
hostile Nagas, ar« bent upon continuing the
tempo of tension,
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misunderstand tlie desire of the Government
of India to resolve the matter by peaceful
means. To my mind that was a very realistic
statement and I do not see why anybody
should have taken umbrage to this but some
of the hostile Nagas criticised this statement
of Shri Jayaprakash Narayan and Shri
Jayaprakash Narayan thought it proper to
dissociate himself from the functioning of the
Peace Mission. This is in the highest tradition
of public service and public reaction by an
outstanding Indian leader. One may not
aJways agree with his analysis or with his
approach to the problem but there is no
doubt that Shri Jayaprakash Narayan
occupies a special position in our country.

Now, I wish, Mr. Vice-Chairman, that
voluntary reaction of Rev. Michael Scott
would also be somewhat on the same lines
after hearing the great deal of criticism from
various sections of this House and also from
important public men in the country. It is not
for me to go into those details but very
cogent reasons have been given from both
parts of the House, from the Opposition
benches as also from this side, while criti-
cising certain actions of Rev. Michael Scott.
Whatever further attitude Government may
adopt in this is a different matter about which
I will clarify the position a little later but
initially I would leave it for Rev. Michael
Scott to consider as to whether he would also
like to consider his position in the same
background in which another outstanding
member of the Peace Mission, Shri
Jayaprakash Narayan, thought that he must
act, after seeing the reactions of the Naga
hostile leaders.

Now, Mr. Vice-Chairman, mention has
been made of the meeting of some under-
ground Nagas organised on 22nd March,
1966. Prof. Mukut Bihari Lal said that there
was some confusion on account of some
seemingly different statements on this issue. |
would like to repeat his very sentence when
he said that Government should make a
categorical statement saying that
Government is in no way responsible for the
celebrations that were held on the 22nd
March, celebrations which were organised by
the underground Nagas. I have no hesitation
in endorsing every word of this and I am
prepared to say this anywhere.
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here, in the other House, outside, because
that is nothing but bare truth. The Govem-
ment is not at all responsible for the cele-
brations or the meeting that they had. There
was some feeling—I do not know what could
be the basis of that feeling—that the
Government had in some way facilitated the
holding of this meeting or had acquiesced in
the holding of this meeting. As soon as
Government got the information that the
underground Nagas were planning to orga-
nise their so-called celebtations, that there
was some likelihood of some armed persons
being used to organise the meeting, that there
would be an arms display there, tie
underground Nagas were left in no doubt
about the Government's reaction to any such
proposal. It was made clear that Government
would never tolerate any such meeting. This
will be a clear violation of the terms upon
which the agreement for the cessation of
hostilities took place. It would mean that a
large number of Nagas would pass through
various villages, towns, etc. with arms and
that is completely against the peace terms.
Even the display of arms in any meeting
itself will be opposed to both the letter and
spirit of the agreement. So, for a variety of
reasons, there was no question of the
Government ever being responsible for the
so-called celebrations.

About the celebrations also, I would like
to say that on this date or round about this
date, it was for the first time that they had
held this meeting. I agree with Shri Jaya-
prakash Narayan, as he has publicly sakl,
that this should not be regarded as anything
more than a meeting, howsoever high sound-
ing may be the nomenclature adopted by the
organisers of the meeting. It is true that the
circumstances there arc such that even such
meetings or such a getting together does
create an unsettling effect. Certainly it is
opposed to the spirit of peace, which is sought
to be strengthened there alter the cessation
of operations. And for a variety of reasons I
would like to clarify the position; we were
opposed to the holding of this meeting,
particularly in the manner in which they were
planning to organise it, when they indicated
their intention to have the so-called
celebrations.

Now, I entirely agree with hon. Members,
Shri Sapru and Prof. M. B. Lal and some
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other Members who have mentioned about
these soundings—if I may use that expression
—to the effect that there could be some
outside authority or outside individual in any
form directly or indirectly to take a hand in
finding a solution to this problem. I want to
make the position quite clear that Nagaland is
part of India. In Nagaland, there is a
government established by law, according to
the Constitution and it is functioning. It was
constituted as a result of elections, which
were held in accordance with the Constitution
and the procedure approved by Parliament.
That Government is the sole authority to run
the affairs of Nagaland. We continue our|
endeavours to persuade that group of people
who are, no doubt, in a minority, who do not
accept this position and who have been
continuing to keep up their agitation and
keep up their conflict. We will continue to
persuade them to accept the position, which is
absolutely unalterable, that Nagaland is a part
of India and that any solution of this problem,
which we are anxious should be arrived at
peacefully.has to be found by India and there
is no question of any mediation or any
reference to any outside authority, official or
non-official. On that score we are absolutely
clear. As soon as this statement was
published in the Press, and to which reference
has been made by three hon. Members today,
we made the position quite clear. In fact, we
had made that position quite clear even|
earlier, that is, there is no question of any
mediation or any outside agency, official or]
non-official, taking any hand in it and that
this is a matter entirely between the
Government of India and the people of India.

PROF. M. B. LAL: Any reference to the
Security Council ?

SARDAR SWARAN SINGH: There is no
question of any reference to the Security
Council. It is not a matter which can be
referred to the Security Council. It is purely
an internal matter.

SHRI P. N. SAPRU:
domestic matter.

It is wholly

SARDAR SWARAN SINGH: It is
purely a domestic matter and there is no
question of its being taken to any outside M
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authority. I am pretty certain, and I speak
with a certain amount cf experience of these
institutions, that the Security Council or, in
fact, any other international authority cannot
ever dream of assuming jurisdiction or even
of entertaining any complaint on that score
from any quarter whatsoever. We should not
have any such idea in our mind and there is
no question of our accepting any outside
authority to be put in there in a matter which
is entirely, basically and essentially a
domestic matter.

Mention has also been made about
Mr. Shilu Ao. As I have said, he is the
Chief Minister of the State and I want to
dispel any feeling, if there is any such feeling,
that in the talks that are taking place we are
short-circuiting him or that he is not being
kept in the picture. This is entirely incor-
rect. In fact, in the initial stages, when the
talks started, I think about a year and half
ago, there was some objection by the hostile
Nagas saying that they would not like Mr.
Shilu Ao to be included in the delegation,
which was having talks with them. We
made the position quite clear that it was for
the Government of India to decide  the
composition of the delegation and that we
would not accept any suggestion on that
score and would not accept any objection
that the hostile Nagas or their leaders might
have in this regard. Mr. Shilu Ao is kept
fully in the picture. In fact, I will not be
giving out any secret if I were to say that he
himself is firmly convinced that the restora-
tion of peaceful conditions and the cessation
of operations against the hostile Nagas has
created a very powerful urge in the minds of
even those Nagas who had some latent
sympathies for the hostile Nagas.  Their
sympathies are now more in favour of conti-
nuance of peace and for finding a peaceful
solution of this problem. There has been a
distinct shift in the thinking of even those who
were wavering a little on the side of established
authority, established constitutional — and
legal authority. So, it would not be correct to
suggest at all that Mr. Shilu Ao is not being
kept fully in the picture.

This, Mr. Vice-Chairman, covers almost
all the points and before closing, I would
like to say only a few words. A suggestion
has been made and we should take note of it
and particularly my friend, Shri Jagat
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[Sardar Swaran Singh. ] Narain, has said that
the Government of India should adopt a strong
policy and we should ensure that there should
not be any disintegration of the country, that
the forces which are going  towards
disintegration should be strongly dealt with.
I fully agree with him, but how do we apply
this principle? In the solution of our internal
problems, we have had, as a last resort,
sometimes recourse to the use of  govern-
mental authority , sometimes even to the use of
force, and it is against that use of force I that
Shri Jagat Narain reacted and criticised the
Government. At the same time, he says that
we should use all possible force and authority
to stop it. Now, wherever law and order is
disturbed or a situation arises where force has
to be used, it has to be used, though
Government has never any pleasure in using it.
But we have to decide our responsibility if we
have to use force. We should always have a
distinction between the two, /'. €., when we are
dealing with our own people and when we are
dealing with outsiders, who may be hostile to
us. When we are dealing with our own people,
whether they are from Punjab or Nagaland or
Mizo Hills or from any other part, we have to
combine our determination to resolve the
issue without the use  of force as far as
possible, and with the use of force if inevitable.
It will be wrong for us to adopt this high and
mighty attitude that we will not talk with
anybody when we are concerned with our own
people and that it is only by wielding the big
stick that we can resolve all those problems.
This is too strong a temptation for any
Government to resist and if a Member of the
Opposition makes that suggestion, well
perhaps governmental machinery may be only
too anxious to catch at that and to wield the
heavy club. Whereas we will never have
hesitation to use force where the use of force is
inevitable, we will continue to carry on the
governmental affairs of this country in such a
way that we can carry the Government in the
true democratic spirit of governing by consent
and governing by discussion so that we can
have the maximum of goodwill of our people
and not always use the heavy hand to control
the situation.

Let us not confuse these purely internal
problems. Nagas are our own people.
Some of them are misguided. Some of t hem
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have taken wrong notions. Some of those
notions have been probably generated in their
minds on wrong advice. We should counter
that on all our fronts, and we have been dealing
with the situation which was essentially a
disturbed situation and we have to use our
security forces to handle the situation.
Perhaps Shri Jagat Narain is not aware that we
had to deal with the situation militarily for
several years, eight or nine or ten years; then
we arrived at an agreement and the State of
Nagaland was created. Still a small section did
continue their illegal activities.  This is an
effort which is being made to persuade that
minority also to give up their opposition to
the basic fact that Nagaland is part of India. If
somewhow or other these peaceful means
do not succeed, that does not mean that the
normal use of governmental authority will not
take place. Thatis inevitable, but this effort
of trying to find a satisfactory solution of this
problem by peaceful means is something which
is worth trying and should not be spurned. We
should continue to make a serious effort and
should try to find a solution by persuading
these Naga hostile leaders that their future lies
in remaining in this big family of India as a
whole. Whereas every Naga who is an Indian
is as dear to us as any other Indian from any
other part of the country, they should also
feel likewise, and we should also feel towards
them that way. This is the effort that is being
directed. 1 know that it is not an easy matter
particularly when we are dealing with groups
of people who may have acquired arms from
sources which are always on the look-out to
create difficulty for us.  These sources are
located outside India, and it is a difficult task to
persuade these people to see the path of reason
when all these forces of instigation and forces
of support from outside are there; but if we
succeed in this, it will be a major achievement.
If we do not, then the inevitable other course
that is open to us will be there and we will have
to deal with the situation. But we are hoping
that that contingency will not arise. Let there
be no misunderstanding on that score, and it is
unfortunate if some people think that the
Government of India, who sometimes talks to
those people who are opposed to them, is
adopting this course from any weakness! This
is the genuine desire to persuade those who
might be opposed to their thinking by peaceful
means.
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Whether it was Sant Fateh Singh or even
the group of leaders in whose group Shri
Jagat Narain was associated at the time when|
the unfortunate incidents in Punjab took
place about which he made a reference, the
Government of India talked to Shri Jagat
Narain and his other colleagues who were at
one time considered to be associated with the
conditions which unfortunately took a bad
turn in Punjab; similarly they talked to others,)
Sant Fateh Singh or his representatives. So,
this is the general policy that we adopt, and
you cannot say "We are opposed to
Government, so you talk to us," if there is
another person who is opposed to
Government, "do not talk to him." This is not
a very helpful way of looking at problems.
We should always make a distinction|
between internal problems and problems|
where we are concerned with outside neigh-
bours. A reference has been made about the
situation in relation to China and Pakistan.
This matter has been discussed so very often|
that I will not say anything on that score. We
have been dealing with this problem also, I
believe, in an efFective manner always
trying to adhere to the principle of resolving
all the disputes even with neighbours by
peaceful means but at the same time
upholding our dignity, upholding our honour
and the integrity of our country and I am
sure that this policy will continue to be
adhered to.

PROF. M. B. LAL: Sir, one clarification I
wish from hirn. I have suggested that in the
midst of conflict and negotiations we will
continue to march ahead with our welfare
programmes for the improvement of the
conditions of the people of Nagaland in
their interest as well as in the interest of the
country as a whole. I think the Government
is doing all that it can in this connection
also.

SARDAR SW ARAN SINGH: I agree
with this observation of the hon. Member,
and we are doing our best to improve their
Condition.

THE VICE-CHAIRMAN (Shri M. P.
BHARGAVA): The question is :

"That the Bill further to amend the
Armed Forces (Special Powers) Regulation,
1958, as passed by the Lok Sabha, be taken
into consideration."
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The motion was adopted.
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THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): We shall now take up the
clause by clause consideration of the Bill.

Clauses 2 to A were added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SARDAR SWARAN SINGH :
move:
"That the Bill be passed."

The question was put and the motion was
adopted.

Sir, 1

THE APPROPRIATION BILL, 1966

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI B. R.
BHAGAT): Sir, I beg to move:

"That the Bill to authorise payment and
appropriation of certain further sums from
and out of the Consolidated Fund of India
for the services of the financial year 1965-
66, as passsed by the Lok Sabha, be taken
into consideration."

This Bill arises out of the Supplementary
Demands of Rs. 188-33 crores voted by the
Lok Sabha on March 21, 1966 and the
expenditure of Rs. 147-13 crores charged on
the Consolidated Fund of India, as detailed in
the Supplementary Demands for Grants
presented to the House on February 25, 1966.
The total amount indicated in the printed
booklet of Supplementary Demands for
Grants was Rs. 335-66 crores as assessed up
to the middle of January 1666. However, as a
result of information that has since become
available, the additional requirement under
Demand No. '100-Atomic Energy Research'
during the current year is now estimated at
only Rs. 6 lakhs instead of Rs. 26 lakhs
shown in the booklet. This is because the
requirement of Rs. 20 lakhs for housing for
the Tata Institute of Fundamental Research
which was providsd for under Demand No.
'I0O0—Atomic Energy Research' will now be
met from another Grant in the Capital
section. As savings are available under the
Grant in the Capital section, no additional
funds will be required on this account. The
total amount



